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Delhi-Bahadurprh Bu. Sen-ice 

~ S~ Jagd~v Singh Siddhanti: 
1_ Shn Gaan SIwlkar KUbr: 

• Shri Kashi Bam Gtlpta: 
l Shri Y. S. Chaudhary: 

Will the Minister of TraaIIport be 
P'eased to state: 

(a) whether Government have re-
aeived any representation for operat. 
iag a direct bus service from the 
.. tral Secretariat to Bahadurprh 
. aad vice-vera; and 

(ll) it so, the action tatell there· 
.. 1 
1'972 (Ai) LSD-3. 

TIle MialBter Of TraIIIport (Shri Raj 
Bahac1ar): (a) Yes. 

(b) The matter has been taken up 
with the Director of Transport, Delhi, 
Delhi-Bahadurgarh route .being .. 
inter-state route, no state carriaga 
permit can ,be granted on this route 
unless a reciprocal agreement is 
reached between the Transport 
Authorities Of Delhi and Punjab. Ac· 
tion for such an agreement has al-
ready been initiated by the Director 
of Transport, DeIhl 

Vaccine fOr Sheep Disea!lleS 

HIM J Shri Ram Barkh Yadn: 
. L Shri Kirpa Shankar: 

Will the Minister of Food aad ACri-
culture be pleased to state: 

(a) whether the U.S. Government 
have granted a research grant of 
Rs. 2.56 lakhs to the Institute of Vete-
rinary Preventive Medicine of Rani· 
pet in Madras for evolving effective 
vaccine for protecting sheep against 
disease, in particular, sheep·pox; 

(b) if so, the details of the scheme; 
and 

(c) when the work is likely to start? 

TIle Depu.ty MiDister ill the MJais· 
tr7 of Food 8Dd Agriculture (S'lari 
SllahDawu 1DIaa): (a) Yes. 

(b) A statement is laid on the Table 
of the House. [Placed in L;.brary. 
See No. LT-3704/64]. 

(C) Work has started from Novem-
ber 4, 1964. 

Taxi Service .. the Capital 

1815. Shri E. Madhuudaa BaG: Will 
the Kinlster of Tna....-rt be pleated 
to state: 

(a) whether Government are aware 
that the taxi and scooter drivers do 
not carry P8881!!l1Crll for short dist-
ances in the Capital; and 

(b) if so, the action taken or ibeine 
taken by Government in this regarli? 
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ThIll Miniater Of Traasport (Sbri Raj 
-.JwIar): (a) and (b), Complaints 
Jaave ibeen received that some taxi 
and scooter drivers decline to take 
mort distance passengers, As this 
involves a violation of Rule 438 of 
$he Delhi Motor Vehicles Rules, 1940, 
the traffiC police have been launching 
prosecutions against offending drivers, 
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Tribal Girls' EducatiOli 

f Shri Subodh llaDsda: 
. Shri S. C, Samanta: 

Shrimati Savitri Nigam:" 
l Sbri M, L. Dwivedi: 

Will the Minister of Social SecuritY" 
be pleased to state: 

(a) whether Government are satil-· 
lied with the Tribal girls' educatiOil 
in the country, particularly of plaia. 
areas; and 

(.b) if not, what attempts are beine 
made to make it satisfactory? . 

The Depo.,. MiBister in the lIIiI*-
try of Law (Shri JagaaaMia Rae): (a.) 
The Government are takin, special 




